
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 

AT 1-LYDE1,ABAD 

O.A.No.1326/93 

BETIMEEN; 

N.Vinay Kumar 

AND 

General Manager, 
S.C..Rly., Securderabad. 

klditiorial Divisional Railway 
Manager, S.C.Rly., Vijayawada, 
Krishna Djst. 

Senior Divisional Operating Supdt. 
S.C.Rly., Vijayawada, Krishna Dt. 

BENCH 

Date ofLOrder 6-12-96 

cant. 

ts. 

Counsel for the Applicant 	 ..Mr ,V.Krishna Rao 

Counsel for the Respondents 	 0 
	 C.V.Malla Reddy 

CORAL4; 

HON'BLE SHRI R.RA'4GARMAN MEM3ER (ADrIN.) 

HON'BIE bHRI E.S. JAI PARA?'ESHWAR ; MEMBER (JILL 

J 11 DG E, M 2 N T 

)( Oral order as per 1-Ion 'ble Shri R.Rangarajan, (Admn.) X 

None for the applicant. /Mr.Krishna Mohari for Mr.C.V.Malla 

Reddy, learned standing counsel for the responder its. 

2. 	The applicant in this OA while working al Goods Guard 

at Rajahmundry was issued with a charge memo No.J/P.227/VI/89/3 

dt, 2.2.89 in itandard Form No.5 by R-3 alleging that the 

applicant cornrnitted serious misconduct and behav d in a nanner 

unbecoming of a railway servant in that on 23.l.9 he assaulted one 

Sri B.Jayaseelu, L.R.Hamal, Rajahmundry with the chair of ASM 

causing head injury to him. After following the rules and holding 

Otn enquiry the applicant was punished with the rduction in the 



scale of pay by three stages w.e.f. 11.3.90 for a period of five - 

years in terms of order No.B/P-227/VI/69/3 at. '28290 He 

appealed against th, same to R-2 who confirmed the penalty by 

his order No. B/?.94/VI/90/30, at. 12.6.90 (P-4 of the OA). In 
1 1 

the meantime the. Government Railway Police had also filed a 

charge sheet under section 332 of I.P.C. in the Court of Metropolitan 
-fr 

Magistrate for Railways at Waltair4and the tridi commenced on 

26.4.92. The trial ended with the acquittal of the applicant 

in case No.122/90 decided on 3.4.92. Thereaftcr the applicant 

filed a revision petition to K-i which can be seen at page-6 of 

the 0A K-i disposed of that revision petition by order No. 
11 

P.94/3zh,4w1y1593, dt. 30.3.93 (-e of the OA). The revision 
- 

petition was dismissed as time barred. Thi81revision petition 

does not disclose that K-i had gone through the findings and the 

orders of the VIth Metropolitan Magistrate for Railways Rajahmundrf 
£ 	 . 

in C.C.No.122/90L  The revision order was genmechanically on 

technical ep without any reason. R-1 should have considered 

the revision petition in the light of the jaigement of the VI th 
tGwt J 

Metropolitan Maistrateof Rajahmundry and also taking into 

other factors in this case and issue an order on that basis. 
But we find that such an exercise was not undertaken by R-i while 

disposing of his revision petition dt. August 1992. 

In view of the above we feel that the revision petition 
1  tLc.7fitca2+ - 

submitted by 	jpeeds re-consideration by K-i in the light of 

the judgement of theLVI  th Metropolitan Magistrate, Rajahmundry1in 

C.c.No.122/90 even if that revision petition is time barred. 

In view of that.;. we set aside the o 
11  rder of K-i No. 

P.94/Bz1/NV1ç/1593, dt. 30.3,93 and direct-4ag him to dispose of 

the revision petition taking Into account the observations made as 

above 

S. 	The OA is ordered accordingly. No costs. 

i 
B. .9LA44atfl1CT 	. 	 C R.RANGARAJAN ) 	. 

iier (Judl ) 	 Merribe r (Admn.) frriy 
Sd 	 (,11 AJJated; 6th Decemher,1996 	 \/ 
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